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Redress or Public Grlevancefl 

r Dr. L. M. Sia&"hvl: 
"76. 

.I Shri Sarjoo Pandey: 
I Shrl Lumi D ..... : 
L Shrlmatl RamduJarl Sinha: 

Will the Minister or Home Allalrs 
b" pleased to rerer to the reply given 
to Starred Question No. 666 on the 
31st March, 1965 and state: 

(a) whelh<'r Government have 
lilken any decIsion regarding bring-
ing into existence any machinery for 
the redress of public grievances 
analc,golls to the institution of 
Scandmavian Ombudsman; 

(b) if so, the details thereof; and 

(c) it the answer to part (a) be in 
the negative, the reasons therefor? 

The Minister 01 State In the Minis-
try 01 Home AlIalrs (Shrl Halbll: (a) 
A Committee of the Special Consul-
tative Gl'OUp of M,Ps, under the chair-
manship of the Minister in the Minis-
~ y of Horne Affairs is examinillg the 
question of • machinery for the red-
ress of citizens' grievances at the 
Centro. The feasibility of an Ombuds-
man type institution for this country 
is being gone into in that connection, 
.long with the related que.tion of 
rat ionaH.ing and te i ~ tho sys-
tem of administrative tribunal •. 
(b) and (e). Do not arise. 

Integration 01 Allgarh Unlvers;t, 
Students 

,,,. Shrimatl Renu ChakravarU,: 
Will the Minister of Education be 
pleased to state: 

(a) the steps being taken to brine 
ubout a cultul"al and emotional inte-
gration of Muslim and Hindu studenta-
J'csiding in the University hostcls in 
Aligarh University; 

(b) the (·Ilor(s being made to curb 
the activities oJ.' communal reaction-
ary organisation;; among the students., 
teachers, provosts, proctors, wardens 
of this University and to promote a 
healthy secular outlook among them; 
and 

(c) the steps being taken (0 cut 
down to a minimum the period when 
the conslitution of the University 
will be in abeyance? 

The Mlnt.ler 01 Education (SJuI. 
M. C. Charla): la) and (b). Conse-
quent upon the promulgation of the 
Aligarh Muslim University (Aml'nd-
ment) Ordinance, 1965, the Ex{'cutlve 
Council of the i er ~ity lias been 
reconstitut('d with cffeet from 7th 
June, 1965. The nt.'W Executive 
Council is expected to go into the 
various problems facing the Univer-
sity and to take neces"ary steps to 
bring about cultural and emotional 
integration as well as the eradication' 
of communal and reactionary e ~ e t  

in the Univernity. 

(c) A Bill in repl.cement of the 
Aligarh Muslim University (Amend-
Illent) Ordinance. 1965 has already 
been introduced in the P:lrliament. 
Long-term legislation will he brought 
forward as soon as possible, after t.he 
Banarss Hindu University (Amend-
ment) Bill is passed by the PL:rha-

ment. 

AU,arh Mllsllm Universll, 

r Sbrl R. S. Palldey: 

I Sbrl Bibbutl Misbra: Shrl K. N. Tlwa.,.: 
Shrl N. P. "ladab: 

·78. ~ Shrl P. R. Cbakravertl: 
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Shri P. C. Borooah: 
Shrl Hem Barua: 
Shri Prakash Vir Shastri: 
Shrl Jagdev Singh 
Siddhant\: 

Shri Surendra Pal Singh: 
Shri S. M. Banerjee: 
Shri D. C. Sharma: 

Yashpal Singh: 
M. L. Dwlvedi: I Shri Shrl 

Shri S. C. Samanta: 

\ 

Shri Subodh Hansda: 
Shrimatl Savltri Nigam: 
Shri Harlsh Chandra Malhur: 

1,1 ~ c t ~ ~ ~  
Shri Bade: 
Shri Brij Raj Singb: 
I Shri Mohammed Koya: 
Shri Krlshnapal Sinrb: 
Shrimatl Jyotsna Chanda: 
Shrl Onkar Lal Berwa: 
Shri Ral(hunath Sinlh: 
Shri P. R. Patel: 
Shri Parashar: 
Shri Madhu Llm.ye: 
l Shrl Ram Sewak 'fadav: 

Will the Minister of Education be 
pleased to state: 

(a) whether Government have 
settled the .lfairs of the Aligarh 
Univen.ity and normal functioning of 
thp Institution has since been rcsum· 
cd; and 

(b) ~t er any changes have been 
made in tht' administrative ~ t-u  of 
the University? 

The Minister of Education (Shrl 
MI. C. Charla): (a) and (b). .\tter 
carefull}' considering the various fac-
tors which culminated in the distur-
~ c  that took place in the campus 
of the Aligarh Muslim UniversHy (,n 
the 25th April. 1965. the Government 
came to the conclusion that immediu.te 
measures to bring about normalcy in 
th£" Univl"r:;ity were neC'CSs.'lfy. Ac-
cordingly. t}le Aligarh Muslim UnivN-
sity (Amendment) Ordinance, 1965 
was promulgated on the 20th May, 

1965. 

The Exerotive Council ot the Uni· 
.. emitv has been o ~titu  with 
effect from the 7th June, 1965 In term. 

of the Ordinance and the COllrt j,:; also 
being reconstituted soon. 

The University has reopened wilh 
thE' first ~ t  of ~tu e  colllIlWlll'-
ing work on ttl(! 16th August, 1!W5. 
Students of the various c ~ ~  will 
start work according to a phased pro-
gramme over the periOd Hith ~ t  

1965 to 1st September. 1965. 

New Set-up tor Delbi 

r Shri Warlor: 
I Shri Prnbhat K:u: 
Shrl S. M. Ballerjee: 
Sbri Hem Raj: 
Sbri Naval Prabhakar: 
Shrl Surendr. Pal Sinrh: 
Shri P. C. BoroDab: 
Shrl I). e. Sharma: 

I Sbri Ya.hpal Slnrb: Shrl R. S. Paudey: 

1 
Shrl Prakash Vir ShastrI: 
Shri Jagdev Sinrh 

-'79. Kachba \'aiya: 
Shrl M. L. Dwlvedl: 
Shrl S. C. Samanta: 
I Shrl Subodh Hausda: 

I Shrlmall Savltrl Nigam: Shrlmatl Tarkeshwarl Sinha: 
I Sbrl Vlllhwa Natll Pandey: 

I Sbri P. R. Chakravertl: Shrl Mohammed Koya: 

I Shrl Onkar I.al Berwa: !lhrl Gul.han: 
\ Shrl R. Barua: 
L Sh.1 I.uml DallS: 

Will the Minister 01 Home AII.i .... 
be pi{';1sed to t~t  

(a) whether any Rnal derIsiOn has 
been t ~  regardinlt the futurr 
politicn) !':pl-llp of Dl?lhi; and 

(b) if so, the nature thereof? 

The Mlnl""'r or State In the Mlnl.-
try at Home Mairs (Shrl U.II1I1: (.) 
and (b). A statement is laid on the 
Table of the House. I Pla«d In Ub-
Tary. SO' No. LT-4539/651. 




